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Use of Soft Woog for Safety Matches

7550. SHRI S, A, DORAI SEBAS-
TAIN: Will the Minister of AGRI-
CULTURE be pleaged to state:

(a) whether the soft wood useq for
manufacturing safety matches is
dwindling rapidly,

(b) if =m0, the steps being taken to
meet its shortage in order to ensure
that the match industry is not starved
of raw material; and

(c) the steps being taken to offer
incentives to match manufacturers
for substituting wood?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI R. V. SWAMINATHAN): (a)
and (b). Supply of semal and other
soft woods to the match industry from
private lands has recently come down
and this shortage is proposed to be
met by promoting fast-growing species
like poplarg as a part of social fores-
try and farm forestry programmes,

(c) To encourage use of cardboard
boxes, both inner and outer, Govern-
ment of India has alloweg excise con-
cession of 60 paise per gross of boxes
if both outer as well ag inner boxes
are made of cardboarq and 24 paise if
inner box only is made of cardboard.

Development Charges by Delhi Ad-
ministration for Developing Trans-
Yamuna Arez Delhi

i551. SHRI CHANDRADEO PRA-
SAD VERMA: Will the Minister of

":’?RKS AND HOUSING be pleased to
slale.

~(a) whether the Delthi Administra-
tion while allotting undevelopeq land
t? Cooperative House-Building Socie-
ties in Trans-Yamuna area charge

heavy amount for development of
the area;

th(b} if so, whether it is also a fact
"at Road No. 75 connect various so-
Cleties has still got a missing link
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of katcha patch vof about 300 sq.
meters resulting in non-operation of
DTC buses road light and through
traffic etc.; and

(c) if so, the steps Government
propose to take to expedite?

THE MINISTER OF WORKS AND
‘HOUSING (SHRI P, C. SETHI): (a)
No, Sir. The following levies are only
recovered:

(i) Beautification charges @ Re. 1
per sq. yd.

(ii) Zona] Road charges @ Re.
0.50 per sq. yd.

(iii) Village Redevelopment char-
ges /@ Re. 0.50 per sq. yd.

No levy has been effected from the
societies for Road No. 75, which is a
Master Plan road.

(b) Yes, Sir, )

(c) The road can be constructed
only after the acquisition of land,
which is contingent on the disposal of
a Civi] Writ Petition pending in the
Delhj High Court,

Complaints, Grievances ang Represen-
Lation reeeived from Scientific Per-
sonnel Imstitute

7552. PROF. AJIT KUMAR MEH-
TA: Will the Minister of AGRICUL-
TURE be pleased to state:

(a) the number of complaints, grie-
vances, representations etc. received
from scientific personnel, associations
etc. from ICAR Institutes and ICAR-
HQ during the last three years and
what is the present position;

(b) whether the nautre and high-
light of the major grievances are plac-
ed before the ICAR Governing Body
and if so. the result thereof; and

(c) whether Governmefit propose to
set up a Grievance Redressal Com-
mittee with representation of scien-
tists and technical staff from all the
ICAR Institutes and the ICAR-HQ?
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THE MINISTER OF STATE IN THE (;;) wqr 27 qﬁ‘q’ 1966 I
MINISTRY OF AGRICULTURE .
(SHRI R, V. SWAMINATHAN): (a) wfgg=ar @&a awo 1(7)/72 TEE
and (b). It is very difficult to give the Eik ] R LIRS 'l{fﬂ' afgugwr wfofay
number of complaints, grievances, re- FITRT 6 & WHIT HTA: 949 ¥ A
presentations etc. received from : =~ =
scientific personnel, associations ete. EHR’T g F UNT §9 A, qwU
from ICAR Institutes ang ICAR Head- Hear 609/267, 608273, 264,
quarters during the last three years as 596/275. 5931277, 607/276,
the Indian Council of Agricultural .
Research has 36 Institutes under it be- 1018/342’ 345,°346, 1019/347’
sides a large number of Regional 1040/353, 1049/356, 1024/350
Stations under the various Institutes. F wfywgw & Afeq s far T
All important representations imping- =
ing on matters of policy and requir- an ﬂ?" swaq wiaf * 9 Fu
ing decisions by the Governing Body 10 & M us ggu Afew 27
of the Indian Council of Agricultural fagzg®, 1972 =T o< fxar wmar

Research are put up to the Governing
Body and action is taken on the basis
of their decisions. Individual grie-
vances are generally not placed before -
the Governing Body. They are placed (=) afz gt a1 F31 waEwEi &
before the respective grievance cells. mf=st ¥ g sFa 9afy o s

X § ¥ S® 9T wAfgga fawiw

v

(c) Joint Staff Councils have al-

ready been set at the Institutes and frg o7 § ; =T

the Headquarters of the Council con-

sistingfor oﬁ;cials :fl‘;ld §1t‘aﬁ reprlesenta- (w) afz gt , @v 57 & favg
tives from Scientific, Technical, Ad- - '@ a -
ministrative, Supporting ang Auxili- Fa1 -'FI a w1 ﬁﬁ =7 S s!\fq'
ary categories. In addition, there is ¥ @y faf qur 39 ¢ wwfEsd
a Central Joint Staff Council consist- famioli &1 Qa9 & fau Fur I
ing of a maximum 15 officials repre- = T % ?

sentatives ang 41 representatives of
staff from the Research Institutes.

The scheme covers all the persons ex- fgiw ot grarg S5 S 9EW
cept those classified as equivalent to oy ; - FI?
Group ‘A’ (Class I) and its scope in- hh ‘m).‘ () sevei if:?'
cludes service matters, working con- ¥ 17 waa, 1978 #r qw W
ditions, welfare of employees and sfafaaa € g 6 & s A
improvement of efficiency in the ST : T
standard of work. Separate Grie- u‘ far mar ar | ga¥ &, @
vance Committees for lcoking into the To 598/275 505/275 qar 596/
grievances of officers classified as 277 aﬁﬂ'ﬁ; FT 1970-72 F 2+
equivalent tv Group ‘A’ have heen set = =TT
up at ICAR Headquarters and its Ins- wfgag e war ‘;“ v 27 a{
titutes, 1972 ¥ @EU Ho 1040/353
. wrafaa gd siafam Y g7 9 7%
wfn wfauge wfafaw & guia wfa- 10 3 s Atfzw oTd fay ™
. o8 wfw YFfFT 15 TETET, 1978 1 ITH
7553. s fagradt g : e gra Qerm faw w7 '*t
Fa1 famtor iR wrare w4 ag T@n #° O Wi A sda 0% &

zqr war fx: e 0





